
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 13 	1999. 

	

DATE OF DECISION 	5 1 L; .1 93 

ciy: 	iirn 	, 	 Petitioner s 

i__•_ 9•1 	1.r; 
	 Advocate for the Petitioner(s) 

Versus 

UrL_urI :f Iiji 9 
	

Respondent 

ir. 	. .i. un, 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble 	.hdtC, Jdcicia1 1•crnber. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 	IV 

Whether their Lordships wish to see the fair copy of the Judgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal? 



Ljaxrnan Puma 
Nakul Priti 
Anto Paldhdr 
hanshyan Lhule swam 

Udhaya Mada Guddu 
Gundhar 3uru 
amno Jaising 

3irla E3aburarn 
firaswami iutan 
Chero arkari 
Naharaji Paidhar 

12 Kunti Durjan 
Sakuntla £3haslcer 
Chanc:ra Pankaj 

larkari 
Chjjaj Narumuttu 
3ina larnbarsingh 
Kasima Priswarrii 
Kurnar Kutty 
Jhaskaro icaruna 
3hDqat 3alik 
Vedesi RarpJcaro 
Shashi Rarnkaro 
Rupa Sunüarsang 
J-rinath Eharma 
dim Potta 
PraDha Padu 
Kunti Ujbo 

29 • Mukta Nab ad e v 
30. Chhabjrarn ago 
All C/o. C.F.L.I. Dffice, 

1est:mn iaiL1iiay, 
Surat. 

(Advocate: 	 rhakkar) 

Jnion of India 
(otice to be served through 
Th(n General Manager, 
Western Rdi1way 
Churchgate, aOirbay.) 

The  
s office, 

Western Rail;ay, 
aurat Railway Station, 
aurat. 

fhe Assistant Lngineer, 
Wes tern Railway, 
Surat Railway Station, 
urat. 

(Advocate; Mr. R.N. \Jj) 

S 

AOplic ants. 

Respndents. 

3/- 
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ORAl )RDER 

).A.No. 18 OF 1989 

Late; 5-10-1993. 

Per: i-Ion'b1e Ir. Ivi.R.I(olhatkar, acmn. Member. 

This is an 13riginal pplication from Laxrnan 

Puma, Mate and 29 othrs, all Casual Labourers attached 

to CPiI's Jffice asking for the following reliefs: 

07• The applicants, therefore, pray that :- 

() YXJR HJNJJR be pleased to direct the 
resoondents to 

(i) 
 

pay the outstanding dues of monthly 

salary for the months of June August; 

pay the arrears of salary towards the 
c.ifference of salary at the rate of 
Rs.1181/p.m. till today; 

(iii) pay the house-rent allowance & city 

allowance to the aoeiicants; and 
(feclare that the applicants are entitled to 
the monthly salary at the rate of Rs•  1181/-
at par with other Casual Labours; 

(13) Y)UR iiJi;JR be pleased to direct the 
resondents to forthwith make payment of the 
salary for the months of June and august 

ending admission, hearing and final (f.isposal 
of this a)Plication; 

YJUR H-JNUR be pleased to direct the 
respondents to cay the arrears of the salary 

at the rate of Rs. 1181/- o.m. at par with 
other Casual Labours pending admission, hearing 
and final disosal of this application; and 

YJUR HJNJR be pleased to grant any other 
further reliefs, as are Oeemncd fit, in the 
inter:st of justice;' 

.•••• 4,/_ 
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2. 	It is the case of the applicants that they 

are casual labourers working for more than 10 years 

under PI, estrn Railway, Surat and are entitled to 

allowances including House Rent Allowance, City Allowance1 

and other benefits as are admissible to the casual 

laoourers posted in the City of urat, as urat is their 

headquarters. It is contended by the applicants that 

they have not been paid salary for the two rronths of 

dune 1988 and August 1988 and that for the period from 

Jun to 	toher 1988, they have been 1aid allowances at 

a lower rate so that their total emoluments come to 

Rs. 897/- per month as aqainst Rs. 1181/- per month 

which are bing Daid to other casual labourers. The 

appiicnts have contended that this action of the 

respondents of not paying the salary for two months 

and of osying allowances at a lower rate is discrimioa-

tory and violative of rticias 14 & 16 of the 

Constitution of India and also against the directive 

principle of Uequal  pay for equal work". The 

respondents have fil 'd a deLaiiecJ reoly and stated that 

applicants are working as Casual Labours since 

3.10.1985 and not 10 years as alleced, they have also 

enclosed. pay sheets of the Chief Permanent Way :Eflsrector 

for the period 	June to 20th July, 21st July to 
AL- 

20th ugust and 21st i.UgUSt to 20th 5eptember, 1988. 

the rspondents have contended that payment of salary 

5/- 
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for the months of Jime 1988 and august 1988 has been 

made. 6o far as the payment of allowances at a lower 

rate is concerned, resp:i-ndents have stated that during 

the p;riod from 21.6.88 to 20.10.88 the aeLicants who 

were earlier working under PI urat were shifted to 

work under Chief Permanent V1141av Ins rector, Navsar i and 

sinCe davsari falls under 'C' class as against 6urat 

which falls under 'J' class 	i e arelieants were raid 

the city allo,.ance at the lower rate oermissible for 

havseri. It is also statid by the respondents that the 

amount of i-lOuse ient lioc'ance was paio at the. rate of 

70 as they have been provided with Raileay huts and 
4— 

tents. 

3. 	•e have heard che learned advocates for both 

the carties. the learn-d advocate hr. b .hThakkar for 

the acT) lican s cone-bed that the pay register shows 

oaytecnt of salary for the months of 3une 1998 and 

4uqust 1988 and. the bray-r in this regard does not 

survive. 3o far as the dayment of House tent Alloeance 

and City idlocanco at the rates arolicable to aavsari 

rather then the rates applicable to 6urat is concerned, 

he has invited our attention of nnexure 'i to the 

a, -Aication which is a letcer dated. 3rd ust,1988 

from bHh(Li.) earoda nab reseed to Chief Perman nt hay 

Insoector, Havsari in which it is specifically stated 

.6/- 
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that Tiestern Railway Mazdcor 6angh, 30cr atarT of Udhna 

branch hed made a comrjiaintregarding casual labourers 

of the two gangs namely, Mesho Mate and xman Mate not 

being gaid City Allowance of the D Class city as 

errniosiole for lurat. i-Ia has directed the CPWI to 

verify and arrange to pay them the difference. In the 

face of this annexure, the res3on6,ents in eara 11 of the 

reply have catoricoliy stated that no comp aint 

regarding non-.payment or any other grievance was received 

from the aoplicants either by the Chief Permanent ay 

inspector, iavsari or 	sistant Eingineer, Surat nor was 

any oral representation received. this categorical 

statement is difficult to accept in the face of Ann. A 

to the apiication. 'The contention of the 

is that although they are temporarily working at iSavsari, 

their headnuarters being 3urot, they are entitled to the 

Ci/ty allowance as for a b class City. this Point 

regarding Surat as head guarters has also not been dealt 

with by the respondents in their reply. 

4• 	Considering the oleadings anc arqumens and the 

discussions above, we are of the view that this apelica-

tion can he discosedof 'y issue of an aoororiete 

direction to the railway administration. WE, therefore, 

pass th following order: 

7/- 
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0 R fl h. R 

The rus Porident No.3, Assistant lingincer, Western 

Railyay, 3urat is (firected to treat the application of the 

applicants Laxrnan Nate 	 29 Gangmen as a 

representation, limited, to the point regarding oayrnent 

from June to )ctober 1998 of NRA and City allowance as 

for '.,' class citcT. Resoondent No.3 should within two 

months of the receiret of this order pass a speaking order 

da1.ing with this ooint in relation to apolicant 

casual labourers in question. Nc should also inform the 

aeplicants aoout his decision. In order to expedite the 

rnritter, the aeejicant may independently send a copy of 

the application to res eon dent No.3. i'he apl ic at ion is 

diseased of accordingly. Na order as to costs. 

/' C( 
(U. ..Ko1hatkar) 
	

(R.C.bhatt- 
Member (A) 
	

Nember(J) 

vtc. 


